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_ D otfigeNgtedT T T T8 Datel 7T T T T T TourksT Orders. N7
' o - 29~ 11~96 Learneu counsel Mr.P.K.loy
éﬁiligffﬁggixggé : ,Aor the apﬁllcan » moves this
C. ¥, of B 50/ : : apnlication. }he applicant,
deposited vide , , Shri Kartick Ch.Ghosh, is a Diesel
POEr No 3439575 ' t Agsistant Driver, N.F.Railway,
Duted 2B 2 o ' ' L )
L e, ! Ny ?fauarpur. In t} is application he
%R@Qr"j§%2§vjf, ilﬁ%hau sought an o*dmr directing the
Wﬁ, . 1y wesponcents to allot him Type II
/ ! ' Railway {uarter at Badarpur. He
! : ;has submitted several representa-
o . , ,htions to that ecffgct:and-the latest
AT :‘ ': representation, which is pending
R C e e ; . g before the gompetent; antbority of
' ; the respondents, is the represen-
! ! tation dated 30-10-96, On perusal
s s e : | W:bf'the apbiléatlon ané heéflng the
! * counsel for tne applicant I cqq31*.
e e : ' f de;_g@at thl§ apwliéééipp 1s'npéiﬁm
R dr mwﬁﬁ «ah? to be. admitted. fo¥ serufing ‘and
L LdeCloiOn but it is to be disposed
'; 'jof with directionsto the respon-
:g :fdents.
v ': “CCOrdanly the application is
; (Gisposed of wlth the direction to
v 'Lha re sponaeﬂts to issue f£inal
;: T:goroer on allotment of admissible
'f ; guarters to the apmlicant on merit
, 3 vand according te rules and after
? ; contd/-
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TN f, nadé in his representations
- . o Sy A
; (g)Fnsbnoqesd « v v u w0 e e *uthxn* ‘months €from the date
. RE . .
. LI
2 o of receipt of copy of this ordeny
i ] o 1
' . o . kel ‘the responder 104, The
{2)dnoollgyA 1ol zedeocvbA o oo oL, wh o BY Ehe e spondent o.4. Th
o ‘ oy e Aa31sbant Mechinical Lnrlneer,
,iv} !;
o~ . . e Ye %,
J¥nsvnogesfl 10T 29dstovbA L L LT ine e e ”* FeRailyay, Badarpur. : .
v e e e e o e o e ] T (.:}m]r"‘ujai«ff)ijwthewr‘esnﬂndents “
i *' ; Yo F 10l "hedgd &t l_ 283 o8 ;
o e (B RPRIQ 2 ZIHOQ T e g RS w7 &€ Hiredtddeo keep in abeyanc
, R N SN allotment of quarter No L292(A);
, . s . ! 1 ' A T Shhuadkdl R4 3ao{amg
o & 1 /- Type II to any oLher person
5 Y g P2 71 L e A pending disposal of the leprew
/ B . T b Ny T o
1y Ve . .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNZL: GUWAHATI BENGH, &

~Versug = ' |
' tinion of Inda & ors,. . ' ",

~esess Respondents,

" INDEX
" . SleNo, Particularg, ¢ anemre,  Page,
1e : Applicatien_; ' | A - - | . 1 = 8.
- 2 - Veriffcation. : - 9
5. .- Order Dated 37.6.95, A 10
4, ) N R@ﬁsé‘ltatioﬁ ‘Gte’ M49.95, B il.
5.  ~ Order ét., 20,6.95, o c a2-13
6. Order 31.10495. . D 14,
7 Represer'atation At. 4.8.96, E 15,
8. Representation dt. 30.20,96. F 26 - 17,
4 Filed by - -

Adw cate, '

)



L&&w
o

‘e ) éé. '§:
< g,:
| 1 é\-}*
: S = 43
N ‘ i
} <
= 1y

IN fLHE CB\JTRH.: ADMINI STRATIVE TRI BUI\J[-L' GUWAHATI BENG'l,,
| BGJWAHATI.

‘ N .

| (An‘ 'app..‘s.icati_on' u/s. 19 of the administrative

Tribunal Act, 1985)

’ 0ot Yoo ) 7Y of 1996,
| 1.’ P. 'ticu .ar of' the licant,
shri Kartick Ch, Ghosh,
Dinéei; Assistant ‘Dr_:i.ver,‘
O Traffic Glony, = . o
PO, - Badarpur, | S o L
District - Karimgaj, | . | | .

. 1. Union of Indla,
represeated by the Secre'tary, :
C _ Railway %ard, Rail Ehawan,
 New Delhi - 110001, °
2, 'The Generali Manager,
No F, Rai&ww. Maiigeon,
Guv;ab-a‘ti - 781011. |
3. The Divisionali Rail‘waa‘r Man ager,
N, F, R'L'Yo' Lumding,
4, The Assistant Med’xanica.c. Engineer,
N. F, Rly. Bac‘ar:pur,
P.Os =, Badaxpur. R
District Karimqon,), Assam.

5;....“‘.
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5. The Chaimah. v - . ' é
Housing Oonm:!.ttee, N, Fe Rn.y, . . .
»Lumdi’ﬂge

3, Detai 1s of the application.

',1.' Non-ailetment of Type-11 Rly. Q.tarter. '

.2 Non-omsideration of applica’lt's rqoresentatio"t

dated 20.9.95 a1d subsequeit other rq:resentation.'

4o Jurigdictic;n'-gé the Tribunal, - _
The gpplicant declares that  the s‘.ibj ect matter of
the aoplication is within the Jnxisdlct).on of this
Hon'ble Tribmal. -

5. Limitation,
The applicant deciares that the app.n.icata.on is wl;thin
‘the period of limitation, : v '

6o Fct of the case, |
6.1, That the applicant was initially appointed in the

North East Frontier RiYe s as aKhalashi on 2k,12.82 under the

Leoa Forenan. Badaq:ur.

6..2. _ "That after his jolning as Khalashi he was 'allot‘l:.'ed'
Qith' a Type-I (better type) RlY. ‘Q.larter (No, 613-2),but
af’tef sot;etim'e.i.'e. on 17.8.83, the Respondeat had cancelied
the said aliotment on the gmnd that he is not emitied

' to the type of Qaarterhand ailotted a different Type-I
marter ( No,L-9-C) which the a'pp.‘n.iicmf}: ocaapied acoordingly.

6.3.......
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6. 3. That mri.ng 1987, the app;.icant was promoted i
as md Firems Steam Ingine and on his promotion he became
entitie d o Type -II quarter and as «uch he agppiied for
| allounent of a Type-1I quarter, which is oanmensxrab.u.e with

his grade.

6o 4e That s.’m;:e the applica‘it's turn in the *ifist
waiting for al‘lotumt'bf ‘qaarter.“ did not oome then, he was
not allotted with the qrarter immediately but auring June,

. 3995 =& ‘IYpe -1I qaar:ter (No. 242 fell tmant ad the sald
qaarter was al.q.otted to the appiicant on 17.6.95. ’

A copy of the order dated 17.6 95 is mneced as-

mnexare - 'A' to this gppiication,

6.5.  That the gpplicait states that he initially found
the quarter t» be. distaatly iocated which woulid put him in
mch in'ooniz?aiemce in getting medicali treatment of hi‘s oid
‘and slling mther sa iater he also found that the guarter
was also ihhabitable'becauge of erection of some unauthorised
pacca structure by some artisocial elements within thé

' ooﬁpouhd Qf ihe qnartér. The appiicant’ therefore after
mitially prayi ng for zllotment of a quarter near Railway
'uospital on 23,6.95, ::iled a fomal, app.LiCatio'z of 20.9.95
praymg for allotment of a saitabje q.zarter pointa.ng out

. that.......

-
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that the q.tarter No, L/242 aliotted to him is not habitable
beca.:se of the unauthoxised structure,

oopy of the rqa’resentation ‘dated 20,9.95 is anexed
anexare - 'B' to this sppdication.

. 6e6.  That the spplica1rt states that after the appiicant

haid'fefnsed to occupy the Type-II quarter No. L/242 as
aforesaid, it was ailotted to Alok Sarkar, a driver vide
order dated 29,6,95 @d on his refusal it was againet
aliotted to shri Suboc'h Ch, Das, bR 2. D, who also refused

. to ocoupy the same because of the sane gmund of zmauthoz:lsed

stfucture. The Aéstto Mechanical Eagineer, NoF, my, Badarpur,
therea;Eter a&l.'btted a different Type -1I quarther k

No. 589<B) to shri Satodh Ch. Das, DA D. vide his order
dated 31.--10.95 beinlg'satisfied that the qaarte‘r is a0t

habitab e because of the unant’norised stmcture,

Oooies of the order dated 29.6.,95 and 31,10.95 are

amexed heretn as Anexure -- 'C* aad 'D o the app&iCatiom

-

6o e That the gpplicant states that the Assistaat

" Mechaical Egineer, Badarpur, the Respondent No. 4

therefter remved the name of the applicant from his
position in the priority iist in a most discRiminatory
maaner adopting aifferent standard for different persons

inasmich as on similar refusal to occupy the quarter on the .

A

I‘ gmmeQOCOOQO
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gmund of oonstruction of u'.qaut.’rbzised stmcture, the name
of shri Subodh Ch, Das was not rempved and although his
name was below. the name of the. applicant in the pﬁority

1ist was al_lotted a dif;.erent_ & d better Type-I1 quarter

4

No, 589-B,

P

6.8, That the sppiicant theréafter approached the

‘Respon,de')t'No. 4 a number of times for gllotment 6f‘a

sultshlie quarter @a 'al'thquqh the Respondent No, 4
initially gave gome gssuraice, &d not consider his casé
and therefore the .‘appi'icmt made sother representation
on 4.8.96 X mnsideration of his case, but that é&id not
yeild g1y result. ‘ ' |

A}

A oopy of the said rqarese'ntation dated 4.8.96 is

- awnexed as I-mnemre - IE o this aop.q.icatioﬂ.

6.9. That 'l'he app.l.icant states thiat recently during
0ct:ober. 1996 a ‘Iype-IvI—f Quarter (No. L-2022) feil vaca'at,
on retiremeat of shri ,% S.J sl sware, Ex-Driver aznd fhe )
applicant immediately on 3020496 filed a r’qgreqe'at'ation

before the Chalrman, Houging Oommittee to drect the

.Asstt. Mechaical Engineer, Badazpur W a;:tot the <aid

quarter t the appucmt. Mples of the gaid zep;esmtation ‘

‘were aslso forwarded to all concerned, But the Respondents

remsined siient and dd not ailot the same to the appiicant.

The said quarter is still vacait a&1d is not allotted to

al'-leO@..u..o



7.  Groungds,
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a;:ybagiy at the ‘@plicmt has leamt that the Respondent

. No, 4k is tsking steps to allot the same to some other

g;ersoh depriving the sppiicant 'again.

Copy. of thée said re;.%rese'ltlation dated 30.20496

is smexed as rnexure - 'F' to the gpplication,

60100  That the gppiicant ststes that the Respondents

oould not have acted =0 szairly ad treated his case in a
&t scrimin a'bozy' ‘manneir by treating his xefuRs refusal o
occupy the qarter as a 'refusal of a alletnent' though
similar ‘refusal by shri s.ubodh Ch, Das, a‘nd others were

"not treated as refusal of an allotment a4 gi'éen him a

better a1d suitable &ltemative sllotment,

6,11,  That the sppilcant states that the Respondents
aI® teking steps to allot the said quarter (No, L.2023). to
some other employee who are below him in the waiting iist

depriving him of his @e sliotment md therefore wnless

the Respondents are restrained by this Hon'bie Tribunal
in malcing such gllotmenty to others, the appiica"!t woukd °
suffer irreparable loss and imuzy inasmach as there is -
no likelihood of getting any suitable q.xarter ax vacant

.’m near fumre. ' . ’ -

A T

.1, . ‘That the gppiicant submits that non-consi deration

of his case for silotment of a better and hakitable quarter

. while;......
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while omnsidering the case of others in arbii:raxy,
unreasonable, dsccriminatory sd is violative of the |
provision of Article 14 ad 2 of the Constitution of

Indiae -

7.2. ’Ih'at the gppiicant submd ts that heé has a right
ﬁ:r getting allotment of a habitab‘i.e q.zarter commen surable

with his grade ard the Respondents are denying him of

. that x.‘ight #1d as such he is entitied mr a di.rectioq

fr.om the Hon'ble Court or getting the sald allotment,

| whida'is the basic need of & a'.xp:».oye.e.

8. . Detg ls of the remedy e:d‘zaugteg,
_There is no. remedy avaiiab le to the appucaut under

~ the statutory rules, However he fije€d represeéntation

5
before the Regpondent No. L @d 2 bat he received no.

regponse from.sy of themn,
§. Matter not p 'rg' iously filed or pending with

The app.o.icant declares that helkx has not previously
fijed sy spplication in the instant subject matter,

10ecaccocse




10. Re;.iefg sougeht,
In view of the chts é,ad circumsts‘lces stated

above. the appu.icmt praYs that t‘he Hon'ble Tribingal
mgy beé'plieased o -

k. Direct the Respondents to allot q..tarter
No., Le292(2) ‘IYpe II to the applicant,

which is vacant.on awa olhun lﬂx N qwmﬁn.
, . /‘/MM"

AN D '
In the interim direct the Respondemts

® keq; the szid Iype II guarter No. L..292(A)
vacant ti'i.a. disposal of the 0, A,

12, : Particulars of the appiication fee,
1. P40, Mo -oe/% 49379
Payable at « (-00 [ o petets o | !

Date .. 26w %

amwmt = [0:00

Vezi £i cation ecee -



VERIFICATION,

I, shri Kattich Ch, Ghosh, son of iate Nirgpada Ghosh,

aged about 30 years, & hereby verify thAat the

statements macde in paragréphs €Lex 03,672,696 00 are

true to ‘my knowiedge, and those made in paragrsphs 64,635,646
&8 are true to my information derived from

the remrd wvhich I b@.ieve_ to k& tmue and the rest are my

humble submission befre the Hon'ble Tribunal sad

I sign this Verification on the |2 ™ day of

November, 1996 at Badarpur,.

\Q(mgw\c)\ o\ %Q@R :

Signature of the applicant,

Date - 3. (| 4(

Place = Baﬂal’.p'&r.
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- 0 FFICE ORDER.

On vacation of Riy. Qrs. No. L/ 265*Bt type II (Elect)
“at BPS by sir, Indre Lal Nx, 'Dr*G/BPB is allotted to
Sri Naren Datta DAL/EPB (fmm Better type list),
On vgcation of RiY.- Qrs. No, 575°C? type I1 (BElect
‘at BPB by Sri Nai gopal Das IX Ex. Dr.'G'/EPB, was
allotted to Sri Aba)l Qudéas Dr,'G'/EPB vide this office
~oxder No. M/BPIG-4/Allot/95 @t. 19.01.95 (Fmm without 1ist).

On vacation of Riy. frs. No:_ ¢/ 242"A' type II (Elect)
atxPEPB by sri Naii Gopal Dey Ex, Dr/EPB is aliotted to
Sri Kartic Ch. Ghose DAD/EPB (Fmom better type iist).

On vacation of RY. Ors. No. 120({B' type II (Eiect)
at BPB by sri Sashi Mohan Matekar Ex, Dr. 'G'/EPB is
allotted to Sri. ‘Rabindra ® Marsk DD'E'/EPB, (From mthout
11 qt) . ‘

i

/ .
- (S.P. Ambasts) . ,
No,.M/Bp/G-4/AlLlot/95, Asstt. Mech., Engineer,
Dt. 17.06,95. : No Fo Railway,

C‘opy‘ o -~ ,
l. Party oncemed, :
2 LE/EF/GIOV/EPB, for information & necessary
‘gction please,
3. DRM(P) /LMG for information p.-,ease.
4. Br, SEct, NFRMU/EU/EPB for information Piease.-

S¢/- Iilegibie,

1 7. 6.950
Asstt, Mech, Engineer,
No F, Rail‘WWo
p?’
o
¢ ¥ ‘



~

| % | \{b
' ' J
. L - - /
Anexire = *B' 7; o
AME/ BPB, |
No Fo KiYe
‘ i Thro - LF¥/EPB,
subs- Allotment of Qurs.

Refs- Your aillotment order No. W m>/G-4/A.-.J.ot/95
Dt. 47.6.95.

sir, : . . . . ,
I have the hon our to inform you that Qr, No, L/242a:

type II was .allotted in my fawour vide your order under

reference a1a I preferred a sppeal, for oonsideration,
at, 23.6,95 to allot me a Qr. nesrest to Railway Hospital
on grounds of my mpther' s iliness, But neither such

 consideration is made yet nor my name is shown in the

bottom of seniority. iist published from your end vide -
NOoe M/BP/Qrs.(Pn.ox:i.ty/gs dtd, 15.9.95) .

Moreover as per decision of Housing Commi ttee 1- was
to regain my priority f£mm the lndtom to the, former position
vide No. 2/314/0 Pt. XI dt. 10.5.89 para 6.8 ad your '
notification No, . WBP/G-4(Po.a.iCY)/94 dt. 1&.7.94 .

Further it is obs@rved that & uneuthori séd pucca

. structure has oonstructed attached to the akove Qr. ad

a family is residing there for which the ssid & is being
refueed by one after snother allottee to avoid chaos. |
Under the ghove circumstsces ki*'xely assign ny
pﬁonty position as €arly as possiblie and reqaeeted to

let me know, the position sd thus oblige.

Yours fai thfully,
. S . 86/~ Kartick ch, Ghosh,
Dt, mog‘o 95, X - DAD/BPB. .

N‘“ J‘C}L



OFFICE ORDER,

2)

3

9

5)

6)-.

nexre.. ¢, T

-

Qri vacation of Rly. Qrs.No, L/24 !B type -III
(Elect) at BPB, ky smt., Sandya Reni Ditta, W/O, Late
. R G Datts, Ex, Ry, ’Dr'/HPB is aliotted to s Sai’tkar

Ch. Dey, Driver/BpB,

On vacation of RY. ors, No. L/242 '2' type II (Eiect)

at EPB, which was allotted to sri Alck Kumar Sarkar
'Dr'/BPB, vide this office letter even No., Dt,24,07,95.
On refusal this Qrs, is allotted to Sri Saboch Ch, Das,
DAD/EBPB, as per pxior.ity of mm'ung without Q.rs. list
on vacatton of sr.i. No G Dey Ex. Qr"/BPB. |

Oon vacation of m.y. Qrs, No. 589 'A' type-11 (Eiect,).
st EPB, by sri P.R Dey Driver /EPB is allotted to'
Sri Ji tendre Deb Batman DAB/BPB as per priority of
runhing without Qrs. List, '

On vacation of Rly. Qrs. No. /316 'D type -II '(mect)
at BPB by Sri RC, Dutta, Choudury Ex 'Dr' /EPB is
allotted tD S sudhir Ch, Nath F/Ma"l/BPB as per

.running without Qrs, list,

on cacatio'x of Rly. Qfe. No, 578 4Bt type II (E.s.ect)
.at BPB by Sri NoC, Das Ex, BMC ui1der/LF/m>B is a.'.lotted
to sSri Panmal Ka’ntl Dey, Jr. Cierk under LF/EPB, as
per without ors. iist. | '

on vacation of Rly. Brs. I“o. 588 *K* typeI (ELect) at
‘BPB, by sri GL. Das Driver /BPB is aliotted ‘lD
sri Dam:dar Rabha F/Mar EPB,

%.........

B
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7) On vacation of RY, Qrs.>No, 58813 type I (Elect)
-at BPB, by Sri subash ch., Das DAD/EPB is aliotted
to Sri Chskmmny Macherary ‘F/Ma'n‘/BPé..

'8) On vacation of R.Y Qrsg, No, Li64 'B' type I (Eiect,)
at BPB by sd N.&Mammder, 'Dr'/BPB is ailotted to
sri Kand R. ¥ Narzazy, E/Mzn/EPB,

9) _On} vacation of RL.Y. Qrs. No, 567 'L* Type I(Elect,)
at BPB, by smt, Rina Reni DasW/o.'Late Rahachir
Das Ex, *Dr'/EPB is aliotted to Sn vaapm Kr. Das II
F/Man/BPB.

SG/- Illegible,
2/9/95.
(P.K. Mazamder) ,
Asstt, Mech, Eagineer,
' N, B. R&lwaY.
BADARPUR,

No. M/BP/Qrs.(Allot)95 Pt, II., dt. 29.09,95.

Copy ™ 3 ,

1) DRM(P) /LMG for information Piease. ‘

2) sStaff ooncemed thm :- LE/BPB they are isstructed to
sabiit the vacation & occupation report withih 7(seven)

- ‘ ddy s adter receiving this office order,
3} LF/EF/CIOW/BPB for informmation and necessary action Pi.
4 Vt, Sec, NFRMU/EU/BPB for information Pi,

sd/- Illegibie,

2/9/95,
(PeKe Mazamdar,)
Asstt, Mech, Engineer,
No Foe Rallaye.
BADARPUR, '
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QFFICE ORDER, . Officeof the AME/EPB,
- - L NeF, Ratlegy,

on vacation of RLY; No, 589 B tYpe iI (mect)

- at BPB, by Sr:!. LK, Sen Ex, Dr.iver (P)/BPB. is allotted

to Sxi suboch Ch, Das, DAI)/BPB. sri Das wamot occupy
R\y. Qrs. L/242a type II ailotted h:a.m vide even '
No, dt, 29.9.95 e to unauthorised structure,

No. M/BP/Qrs,(Allot) /95 Pt.II. Sd/~ Iliegibie,
. _‘.‘ \ ’ 310&0.950 _
- - : © . Asstt, Mech, Egineer,
' N, F. Raila¥e
Oopy to S "

1) DRM(P) /LMG fior inﬁormatim pl ease,
2 'sta..f. omncemed , ﬂhmugh LF/BPB they are instructed
o subnﬁt ﬁ'ie Vacation & occuapation report within
7 (seven) days on recei.ving this office order,
3) LE/EF/CIOW/EPB for information & necessary -action please,

4) Br, sec. NFRW/EJ/EPB for information Pi.

SQ/- I‘Llegi.b.a.e.
. 3&.100950
.(POKO Mammdar) ’
Asstt, Mech., Engineer,
. Ne ¥, Railway/EPB,
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To
AME/ BPB

N. F, Rly,
Exmxxgix Thro : LE/EBPB,

| sir, | ‘ ‘ _ .
| Sub:= Priority Hr allotment of Qrs.
I beg to inform yoﬁ that I was affered allotment
of & Ry, Qr. videNo. V/EP/G-4/Al1ot/95 Gt, 20.6.95
which I ouid not accept e to @ unsathorised structure
adj ac et to that Qr, m‘d my mﬁaei"s illness, as such
my priority lost for one year ‘as per ruie,
_N'ow the ghove one yéar has aiready elapsed on 23,6,96,
S, you are recuested ta NABE fgcart ny priority and
intimate me the gctnal pHsi tion of ny séniority after
recasting ad thus obiige,
| Yours ffa'ithﬂz.‘cly,
Sd/- K_rtick Ghosh,

Dt. 4.8.96, | " DAD/EPB,
Aaabad”
prtoy
' ' M"prtd%
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chairman.
Hous:i.ng Oonmittee, Q
Lumding , NoF Railuav.

(sr., DEN/LMG),
Thro s LE/BPB,
Regs Allotment of Qrs. . | 2R

Ref.t My representation dt, 24.9 96,

wWith extme 'trgret, I iike to iet you know t-hai: my

_ rapresentation dt, 24,9.96 was not repl ied at ail, not ﬁo
spesk of req.tisite redress, :a this way I am placed at

the pomt of extreme hardship of houeing.

Now, my simpie reqaest is o have a 1ype II Qrs. vacated

first for the purpose of which AME/EPB, may please be

~ ‘instmcteﬁ under intiniation_w. Sr. DME(Power) LMG, so that

the Qeserving spplicart on the top of priority fof
allotment of Qrs. my just and lswful claim is fuifilled,
That, in-th€ respective matéer. I am mch fmstrated,

as I received no reply from sy a1d, while to h"ave‘the

real justice initiating legal pwceedings may be required ,
for which I shail not be responsibie, bat the responsibility
will @ towards alloting sathority initially sd so on.

I believe, oo o
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I be.l:l.eve, o sd ny hardship on just #d 1awful
demmd, you will drage egriy au.lotment to gwiagd
unnecessaxy 1itigation,

Expecting an early reply within g ﬁ:rtm.gh, I ooaclude
with best regards.
Yours falthfully,
S¢/- Kartick Ch, Ghosh,
. 30.18.896
A (Ko & GO SH) ,
: DAD/EPB,
Dt. 30.10.96, e
Opy to = A
1) Divisional Railwsy Mahager,
N, Fo Rallway/Lumding, in reference to my representation
at, 24,9.96, }
2 Sr. DME(Power)/LMG with a opy 0f representation
Gte 24.9.96 #d 15.,8,96 for his kind J.n:ﬁormation
and neécessary action,
3) AaME/EPB,

4) LE/BEPB in reference.to ny egriier rq;reseﬁaation
' at; 15.8,96 and 24.9,96,

Copy by Regist@red post in avaice b se

i) Divisional Railwsy Manager,
No F, RﬁlWW/Lumdi'ﬂ e ' '
P+O, - Lumding, Dt Nowgon g (Assam) .

14 Chairmm,

. Housing Gonmittee,
‘Lumding, N, F, Railway,
- (Sre DEN/LMG,)
PeOy « Lumding Dt, Nowgng, Assan,
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